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8hrl Vasadevan Nair: 
SIu1 Warlor: 
SIu1 Vlshw1l Nath Pande,: 

Will the Minister of Edacatlell be 
pleased to state: 

(a) whether the attention of Gov-
enunent has been drawn to a news 
item published in the 'Patriot' dated 
the 22nd September, 1966 to the ellect 
that the well known 'Christian 
Science 'Monitor' has published a 
new. that the latter is officially in-
formed that the Indo-U.S. foundation 
.... ill be established after the General 
Election in India in 1967; and 

(b) if so, the authenticity of the 
report and the actual state of alia irs 
hi regard to the foundation? 

The Minister of Educatioll (Shrl M. 
C. Chagla): (a) and (b). There has 
been no discussion or correspondence 
bctween the Government of India and 
the Government of the United States 
on the subject of the proposed Indo-
U.S. Foundation since the last session 
of Parliament and the report in ques-
tion is without any foundation in fact. 

.Job Security In on Companies 

165. Dr. Ranen Sen: 
Shrl S. M. Banerjee: 
Shri P. C. Borooab: 
Shrl Bhagw1lt .Jha Aza4: 
Shri S. C. Samanta: 
Shrl Subodh Hansela: 
Shrl M. L. Dwlved1: 
Sbri Yasbpal S~h: 

Will the Minister of Labour, Em-
ployment aDd ReJaabllltaUou be pleas-
ed to state: 

(a) whether it is a fact that despite 
the recommendations of the Commit-
tee on Job Security u:. Foreign Oil 
Companies and Government's deci-
sion thereon, the foreign oU compan-
ies are still persisting in implement-
ing their so-called voluntary retire-
ment schemes; and 

(b) !t so, the additional steps Gov-
ernment propose to take to ensure job 
aeeurlty for the employees of the 
private Oil Companiea. in India' 

The Deput, Minister In the Ministry 
of Labour, Employment and Rehabili-
tation (Sbrl Shahnawaz Khan): (a) 
and (b). The Committee had no ob-
jection to the continuance of the '!arly 
voluntary retirement schzmes provid-
ed the employees' representatives wp,re 
associated with the operation of the 
Schemes. At a meeting which the 
Labour Secretary had on October 27, 
1966, with the representatives of the 
Oil Compani~s, the Companies claim-
ed that the procedure now adopted by 
them substantially meets the Com-
mittees recommendations. The matter 
is und~r further examination. 

Shartar. of Keroene on 
166. Shri Madhu Lima,.e: 

Shri Basappa: 
Shrl S, M. BaIlerJee: 
Shri Dajl: 
Shri H. C. Lings Reddy: 
Shrl P. R. Chakravert1: 
Shri Viahwa Nath Pande,.: 
Sbrl Yampa! Sln&'b: 
Sbrl Mabeswar Nalk: 
ShrJ D. C. Sharma: 
Dr. Ram Manohar lAbia: 
Sbrl Barrl: 
Sbrl Ram Sewak Yadav: 
ShrlmatJ Savttri Nigam: 
8hrl Basumatarl: 

Will the Minister of Petrolenm and 
ChemlcaIs be pleased to state: 

(a) whether Government have re-
cewed reports about the shortage of 
kerosene oil that is being experienc-
ed by the dillerent States and Union 
Territories: 

(b) if so, the steps taken to over-
come this shortage: 

(c) whether Government would 
lay on the Table a statement show-
ing the monthly production of kero-
sene, petrol and high speed diesel in 
the various Refineries in the public 
and private sectors during the last 
21 months from January, 1966 on-
wards uptodate; 

(d) whether Government have de-
cided to increase kerosene allocation 
for the nan few months; and 




